FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process Regulations, 2017)

For the attention of the stakeholders of CSL Apollo ARC Private Limited

1

'NAME OF THE CORPORATE

CSL Apollo ARC Private Limited

| PERSON -
2. DATE OF INCORPORATION OF | 06/08/2015
_ CORPORATEPERSON |
3.  AUTHORITY UNDER WHICH | Registrar of Companies, Delhi & Haryana,
CORPORATE PERSON IS | New Delhi '
INCORPORATE/ REGISTERED. - B -
4. CORPORATE IDENTITY NUMBER | U65923DL2015PTC283728 |
5. ADDRESS OF THE REGISTERED | 410-412,18/12, 4™ Floor, W.EA, Arya |
' OFFICE AND PRINCIPAL OFFICE | Samaj Road, Karol Bagh, New Delhi, |
(IF ANY) OF CORPORATE PERSON | India, 110005 -
6. | LIQUIDATION COMMENCEMENT | 29/12/2023
DATE OF CORPORATE PERSON
7.  NAME, ADDRESS, EMAIL | Gyaneshwar Sahai
ADDRESS, TELEPHONE NUMBER | 0S-2, Il Floor, The Next Door, Sector-
OF THE LIQUIDATOR gyaneshwar.sahai@gmail.com
9953541408 |
IBBI Registration No: IBBI/IPA-002/IP- |
, N00130/2017-18/10546 |
8. | LAST DATE FOR SUBMISSION OF | 28/01/2024

CLAIMS

Notice is hereby given that the CSL Apollo ARC Private Limited has commenced voluntary
liquidation on 28" December, 2023.

The stakeholders of CSL Apollo ARC Private Limited are hereby called upon to submit a proof
of their claims on or before 28" January, 2024 to the liquidator at the address mention against
item no. 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 29/12/2023
Place: Faridabad

Gyaneshwar Sahai
Insolvency

Gyaneshwar
IBBI Registration No: |
N00130/2017-18/
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FINANCIAL EXPRESS

l':UI LA I“IU.
{PursuanttoRule~30 of the"Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
12R RAIL INFRA SYSTEMS PRIVATE
LIMITED (CIN: U74999HR2016PTC083907)

having its Registered Office at
H. No. 430 Sector - 40, Gurgaon,
Haryana-122001
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Applicant Company proposes to
make application to the Central Government
under Section 13(4) of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
Friday, 24th November, 2023 to enable the
Company to change its Registered Office from
"State of Haryana” to the "State of
Telangana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
H. No. 430 Sector - 40, Gurgaon,
Haryana-122001 For & on behalf of
I2R RAIL INFRA SYSTEMS PRIVATE LIMITED
Sd/-
KRISHNA VENKATA NISTAI./A

Date : 01.01.2024 (DIRECTOR)
Place : Gurgaon DIN : 02299377

FORM A
FUBLIC ANNOUNCEMENT
{Reguiation 14 of the nsolvency and Bankrupley Bosrd of Indla
{Volunfary Liguidation Process Regulalions, 2017]
For the attention of the stakeholders of C5L Apollo ARG Private Limitad

-

WAME OF THE CORPORATE PERSON | CSL APOLLO ARC PRIVATE LIMITED

DATE OF INCORPORATIOM OF OErI8/2015
CORPORATE PERSON

ra

3. [ AUTHORITY UNDER WHICH

Registrar of Companies, Delhi & Haryana, New Delhi
CORPORATE PERSON IS

INCORPCRATEREGISTERED.
4, | CORPCRATE IDENTITY NUMEER UESEZIDL2015PTCERITZE
5. | ADDRESS OF THE REGISTERED 410-812 18142, 4th Floor, W.E.A, Arya Samaj Road,

DFFIGE AND PRINGIPAL OFFIGE karod Bagh, MNew Delbi, India, 310005
[IF ANY) OF CORPORATE PERSOM

B, | LIQUIDATION COMMENCEMENT
DATE OF CORPLORATE PERZ0N

2O21202%

7. | NAME, ADDRESS, EMAIL ADDRESS, | Gyanesnwar Sahai

TELEFHONE NUMBER AND THE 052, Il Floor, The Kext Door, Secior-76, Fardabad,
REGISTRATION NUMEER OF THE Haryana-121004

LIQUIDATOR Email ; 5.ane&1war s-aha@grrall com

Mobika Ko 955354

ﬁ‘lg::lsllalr;lnf'.ln;l IBEI'IF'.ﬂ. {ll]:'ﬂF-M'l.'H&:L'?:H?-1:1“.'1I:-:'.-1-6

B, | LAST DATE FOR SUBMISSION OF ZE.01.2024
CLAIMS

Modice is berehy given (kal the CEL Apolie ARC Private Limited has commenced valunlary
liguidation an 2 December, 3023

The stakehphders of CSL Apalle ARC Private Limlted are hereby calad upon fo submit a prood
o Ther lgl!&ms an o belone 28N Januray, 2024 1o the liquidator @ the acdress mentan agains
ilem ma.7.

Thie Smancal creditees shal submit thelr prad of caims by eeclranic maans anly. All ather slakehoiders
iy submil the prood af clams in person, by posl of by alecinanc means

Subrigsion of false or misleading proofs of claim shall stiract pensfiies

Dala : 23.12.2023 Sdi-
Place : Famdabad Gyaneshwar Sahai

IER! REGISTRATION N IBENIPA-QOHIP-N001 3020171511 (545

Hh

'HII"'JI:JU..IJ-"I

Hinduja Housing Finance Limited
Corporate Office: Mo. 167-169, Ind Floor
Anna Salai, Saidapet, Chennai-600015

Branch Off - 418, 4th Floor, Pearl Omane Tower-2,
Metaji Subhash Place, New Delhi-110034
PUBLIC NOTICE OF PHYSICAL
POSSESSION OF IMMOVABLE
PROPERTY

| Ten,
|'I Mr. PRAVEEN LAL
12, M5, SARITALAL
\Both at: RZ-130 Gali No-5 Near DK Bus
| Depot, LaxmiVihar, Najafgarh, Delhi-110043

{LAN-DL/DELDWNDYAROD00202

|Whereas vide Order dated 25.02.2023
(passed by Office of Ld. District Magistrate,
|Gautam Budh Magar, Uttar Pradesh the
| physical possession of the property being Al
{that piece and parcal of Flat No,  GF-05,
| Ground Floor are measwring 725 sq. Feat In
|Block-&, Tower Harmony, Sikka Karmic
| Graens situated at Plat No. GH-01/C, Seclor-
Mo.78, Moida, District Gautam Budh Nagar,
LUttar Pradesh. has been taken over by M's
|Hinduja Housang Finance Ltd.on 27.12.2023.

The borrowers in particular and the public in
general are hereby cautioned not bo dead with
the property and any dealings with the
|property will be subject o the charga of Mfs
! Hinduia Housing Finance Lid.

Authorised Officer
{Date: 30122023 For Hinduja Housing
| Place: Delhi Finance Limited

Form MNo. INC-19
NOTICE
[Pursuant o rule 22 of the Companies (incorporation) Rules, 2014]

1. Notice is hereby given thal in pursuance of sub-section (4Hi) of section & of the|
Companies Act, 2013, an application has been made by Credai Clean {:ity!
Movement to the Registrar of companies, Dalhi & Haryana at Defi for revocation of |

the licence issued to it under sub-section {5) of section & of the Compandes Act, 2013,

Afier the cancellation of license, the Company will be required to add the word " Private |

Limited™ to its name

Z. Principal objects of the company after the revocation of license as per the
provisions ufs 8(4)(ii) of the companies Act, 2013 shall be as follows:

i, Tocarry onthe business of buying, selling, resalling, importing, exporting, transporting,
gtoring, developing, promaoding, marketing or supplying, trading, dealing in any mannear
whatsoewer in all type of goaods on retail as well as on wholesale basis in India or
elsewhare.

i Tocarry on the business as exhibitars of various goods, senices and merchandise and |
o undertake the necessary actvities lo promote sales of goods. senvices anﬂ'

merchandese manufacturedideall with/provided by the Company,

ii. To act as broker, trader, agent, G & F agent, shipper, commission agent, disinbutaor,
representative, franchiser, consuflant, collaborator, siockist, liasioner, job worker,
export house of goods, merchandise and services of all grades, specificabions,
descriplions, apphications, modalibes, fashions, including by products, spares or
accessones thersof, on retail &5 well as on wholesale basis,

3. A copy of the draft memorandum and articles of the proposed company may be |
zaan at Sth Floor, PHD House, 4/2 Siri Institutional Area, August Kranti Marg New '

Delhi- 110016.

4, Motice is heretyy given that any person, firm, company, corparation or body corporale,
abjecting to this application may communicate such objection 1o the Northern Regional
Director (RD) and Registrar of Companies (ROC) of NCT Delhi and Haryana within
thirty days from the date of pubdication of this notice, by a ketter addressad (o the RD at

B-BLOCK Pandit Deendayal Antyodaya Bhawan CGO Complex, Lodhi Road, Mew |

Dedind — 110003 and ROC at 4th Floor, IFCI Tower, 61, Nehru Place, New Delhi-
110019 a copy of which shall be forwarded to the Apgplicant at 5th Floor, PHD House,
412 Siri Institutional Area, August Kranti Marg New Delhi 110016,

For Credai Clean City Movement |

Boman Rustom lrani | |
(Director) | |

Date :01,01.2024 DIN: -.'.'I{II:IENES

Place: New Delhi  Address: 1602, Rustomjee La Solita, TPS [Il, Off. Tumer Road, |
Mear Gury Nanak Park, Bandra Wesi, Mumbai = 400060, Maharashira i

i H, |
HEPDLL) A
HOUSING FIMAMNLCE

Hinduja Housing Finance Limited
Corporate Office: No. 167-169, 2nd Floor,
Anna Salai, Saidapet, Chennak-600015

Branch Off.: 418, 4th Floor, Pear] Omaxe Tower-2
Netaii Susbhash Place, New Delhi-110034
PUBLIC NOTICE OF PHYSICAL

POSSESSION OF IMMOVABLE
PROPERTY

T,

1. Mr. Nawab Hazan

2. Mrs. Raziya Sultana

Both at: N-116, Second Floor,
Vishnu Garden, Delhi-110018

LAN-DLDELDLRIANOOM062E

Whereas vide Order dated 29.11.2023
passad by Office of Chief Metropalitan
Magistrate (West), Tis Hazar Courts, Delhi,
the physical possession of the property
being All ihat piece and parcel of Enfire
Second Floor without roof terrace rights area
measuning 73 3q. Yards built on Property
bearing Mo. NE-105 E out of Khasra No.
211412 situated in the area of Village Khayala
Colony Knowm as Vishnu Garden Mew Delhi-
110018, has been faken over by M's Hinduja
Housing Finance Lid. on 30.12.2023,
The borrowers in particular and the public in
general are hereby cartionad not fo deal with
the property and amy dealings with the
property will be subject to the charge of M's
Hinduja Housing Finance Lid,

Authorised Officer

Date: 20122023 For Hinduja Housing
Place: Dehi Finance Limited

BHAGWATI FOOTCARE PRIVATE LIMITED
Regd, O, Add.: T-2/168-185, Mangolpuwri
Indl. frea, Phase-1, Dedhi -1100E3 IN
CH : UAS100DL2010PTC2011 22
Ermail: bhagwallfoateareigmall com
FORM NO, |INC-26
[Pursisant to ade 30 [he Companies (ncamparation)
Rules, 20114 and Comgpanies (Incomparation) Second

Amendment Rules, 2017
Before the Central Government
(Regional Director), Mortharn Region, Dalhi
In tha maller of sub-section (4] of Seclion 13 of
Compamies Acl, 2013 and cluse [a)of sub-ndie (o) of
e 3 of the Gﬂnwnmiﬂnﬂrmm: Fukes, 2014

In tha matter of BHAGWATI FOOTCARE
PRIVATE LIMITED having its registered office at
T-21188-16% Mangalpun Indl. Area, Phasa-1, Dalhi-
oz Petitioner
kalica i haraby given 1o tha Gereral Public that the
company propases b make eppication 1o the
Cantral Gowernment under Saectian 13 of the
Companies Act, 2073 seaking confirmation of
alleration al the Memorandum of Assacalion of The
Camgary in bers af e special resaklilion passed
at the Extra-ordinary General Mesting held an
Manday, April 24, 2023 %o enable the company o
change ils Regsterad Office from “NCT of Delhi"”
b "The State of Haryana”.

Any parson whose imferest is Thely to be affected by
the proposed change of the registered offica of the
campany mey deliver either an the MCA-21 portal
[wearamca.gowin] by filing inwestor complaint
form or c3usa %0 ba daliverad or send by regstersd
pest af histher ciyacions supportsd by an affidavd
slaling e nalure of hisfher inbanest and grounds of
oppasiion 1o the Cenlral Govemmenl acting Trough
the Regional Director, Northern Region, Delhi
the address B-2 Wing, 2 floor, P, Deendayal
Antyodaya Bhawan, CGO Complex, New Delhi-
110003 wathin fourtesn days of the date of pubbcation
af this notice with & copy 5 the applicant company &
zregstered affica addrezs mentoned balow:

BHAGWATI FOOTCARE PRIVATE LIMITED
Add.: T-2M168-168 Mangolpurl Indl. Area Phase-1

Dedhi-110483
= For and on behalf of
BHAGWATI FOOTCARE PRIVATE LIMITED
Sd-
Kagil Singal
Placs : Dalki -tk
D=de : 01.01.2024 DIM; 02935740

flnancjdw F ep' .in

SALE NOTICE

Greenworld International Private Limited - In Liquidation

Liquidator: CA IP Sunil Kumar Gupta
Liguidator Address: B-10, Magnum House-l,
Karampura Commercial Complex, New Delhi-110015
Email: green.cirpi@gmail.com, stressasselffamail.com
Contact Mo.;- +91 8911174742 / 9953098075 [ 9953993077

E-Auction
Sale of Assets undar Insolvancy and Bankruptoy Code, 2016

Date and Time of E-Auction: 03" February, 2024 at 3.00 pm to 5.00 pm
(Wilth unbimited extension of & minules aach}

Submission of Bid ell Ihllll':.: documents):
From 02™ January, 2024 to 17" January, 2024
Last date of submission of EMD: 31" January, 2024

Sale of Assats and Properties owned by Greenworld International Private Limited
{im Liguidaticn) rﬂ.‘:-fl'l‘lll'lﬂ part of Liguidation Estalte formed E:-E thee  Ligueidatos,
appointed by the Hon'ble Mational Company Law Tribunal, New Dethi Bench vide
ardes daded Febwuary 28, 2023, The sabe will b daone By the undaesigned throwegh the
a-auciion platform weaw.eauctions.co.dn INR.

| Azzel Block| Reserve Price | EMD Amount | licremental i'iiuul

Plant & Machinery a1 Plot No. 60-61, | & | 1.66.79.556.00 | B.33.978.00! 1.00.000.00
Ganapati Dham Industrial Area, s ol kA, HUIRILIE

sankhol, Behadurgarh 124 507, HR
Important Mate: 1, E-Auction will be conducted on "A5 13 WHERE 15", "AS |3 WHAT 13" and

"WHATEVER THERE 15 BASIS" through approwed servica provides MAS Linkstar o sys Privale Limiled.
2_The Campless E-Auction docurnent containing detals ofthe Agsets, anling e-auction Bid Form
Duclaralian ard Undertaking Form, Gersral Terms and Condilians of erfing Suclan sale ane available o
webaite www.eauctions.co.im. 3.The inlending bidders, priar fo submitting their bid. should make their
Inchependent ingquines resgarding the itle of propety, dues al ol bames, e Gy and water charges,
maintenance chargas, it any and inspect tha praperty at thair pwn expanses and salisfy iemsakes. Tha
properiies mentioned above ¢an be inspecied by the prospective bedders gt the 5% with prior appointment
conlacling Mr. Vamin Mangla: +31-2911174742. 4 Tha nlur-:lrlg biddars are raguared o depoesil Earnesy
Money Daposit (EMD) amount either through MEFT J RTGS in the Account namely “Green World
Intermational Private Limited - CIRP”, Account Mo.: 53Z201010037078, Union Bank of India, IFSC
Code; LBINGESI221, Kirli Magar Era'u:n Mew Dalhi, or gviea Bank Guarantee for the EMD Amaunt as par
Format A or Farat B as given in the Enn'pie'.e E-Auchion pracegs document, 5. The Liguidalor bas the
absolube rght lo accapl or reject any or all ofens} or adjourniposiponeicancel thes-Auchion or withdraw
any property of porion thereof fram (he aucsion proceading at any stage wilhout assigning any reason
fere of. 6. The sale shall be bl.l|.31|.‘.‘1.'-| fo pronisions of nsahency and Barkruphey code, 2096 and
requialtians mada thara under. T. The resane price mantionad above is excluding G537, ather 1a:es, stamp
and any athes gharges applicable on sale. 8. E-Auction date & Time: 037 Fabruary, 2024 fram 3000 pom
fo 5.00 p.m, {with unlimited extensicn of & min),

Ai-

CA IF Sunil Mumar Gupta

Liguidator in the matier of

Greernwaorld International Private Lirnited

IBEl {Regn.MNo-IBEIPA-O0AP-0018/20MT-18A0253)
Address: B-10, Magnum Houwse-l, Karampura Commercial Comples,
Shivaj Marg, MNew Defte -110015%; Contact b =91-08111 14 742

Email; groen cipiiomail.com, stessasseiZgmasl.com

Dwbe : 027 January, 2024
Piace: New Dalhi

Form No.-1 iPublication)

DEBTS RECOVERY TRIBUNAL, LUCKNOW.

{Area of Jurisdiction part of Unar Pradesh )
GO, LUCKNOW UNIVERSITY ROAD
NEAR HANUMAN SETU MANDIR, LUCKNOW
D.R.C. NO.3T7/2020/Lko.

(Notice under Rule 2 of the second schedule to the Income Tax Act.
1961 read with Section 29 of the Recovery of Debts Due to Bank and
Financial Institutions Act, 19493)

Bank Of BarodaVs M/S. Fashion Creation and Others
To,
1. M/s. Fashion Creation Through its Proprietor Mohd. Ismail, S/o
Mohd. Shakeel, R/o Tulsi Nagar, Navadha Jogivan, Bareilly-243006

2. Mohd. Ismail, S/o MohdShakeel, Rfo Tulsi Nagar, Navadha
Jogivan, Bareilly-243006.

A Mr. Yusul Ali, 5/o Mr. Asil’ Ali, R/o Bithri Chainpur Tehsil and
District Bareilly-243123,

........... DEFENDANTS

|- Whereas a recovery certificate passed in O.A.No. 1067 of 2015 dated
JOAV2019 has been issued by the Debts Recovery Tribunal, Lucknow
tor recovery of a sum of Rs.31,28 907/- along with Pendente-lite and
Future Interest @ 14.25% per annum [rom the date of filing the
application till full realization along with cost, Jointly and Severally.
2-You are hereby directed 1o pay the sum within 15 days of the receipt
of this notice, failing which the recovery shall be made in accordance with
the Recovery of Debts Due to Banks and Financial Institution Act, 1993,
3-You are hereby ordered (o declare on affidavit the particulars of assets
on or before 10/01/2024

4-You are hereby ordered to appear betore the undersign on 1IN0 172024
at 10.30 AM. COST

Amount of Apphication Fees - Rs, 34,000/
Legal Expenses
Miscellaneous Expenses -
Caven under my hand and seal at Lucknow on thas 19%th Day
of October 2023, Recovery Officer

Seal DLR.T. Lucknow

thix changpe of BF L HFL faran amaunt as merdcnsd bensnunder wilhirdensst henean

for trarsder o saleal e secured assals

POSSESSION NOTICE - (for immovable property] Rule 8-{1)
Whanaas, the urdersigned baing tha Authorized Cficar of IFL Home Financs Limitad (Fommady known as India Infakna
Howsing Fingnes Lid, ) (IFL HFL) wundes the Securilization and Reconstnuction of Financial Asaets and Enforcement of
Securily Imterast Act 2002 and in axerciEs of powers confarned under saction 13(12) read with Bule 3 of the Securily
inberest [Erdorcement) Bules 2002, 8 Derand Nelice was ssoed by the Authonsesd Officar of the company 1o the
bormowars | co-bormawars mandioned harain below (o rapay tha amount mentioned n e notics within B0 days from tha
dibe of necepl of the said nofce, The bomower having laded (o repay The amaunt, nelice 15 hereby given o the barmwes
and tha public in general that the undersigned has takan peesession of tha property dascoribad harein below in exercise of
proanrs corrhired an i wrdher Seclion 1314 of the s At read with Rule 8 of the sdndes. The borrowser i particuliar and
the pubdic in genersl are hereby cautioned riod to deal with the proparty and any dealings with i praperty will be subject fa

“Thea bomesver’s attenlion & invitad Yo provisions of sub-saction [8) of saction 13 of fehct, IFihe borrowar clears the duas
of he “IFL HFL® tegether with all posts, changes and experses incurnad, ab amy ime bedore the date Twad for sake o
transfer, tha sacurad assets shall not ba 508 or transfernad by “IIFL HFL" 2nd ne further stap shall ba taken by " IFLHFL

Ferozepur BRANCH | property Oul Of Knewal No 387 , Khatoni Mo 557 | [Rs.

Rahul And Seama|Mahan Ke Ustar , Teh Gurharsabal | Dist. Ferozepur  Lakh

IL1035963T) AsaProperty Area! 2722 00, 113800 910000 Ciniky)

Name of the Descnpbion of secured agset (immevable property) | Total Outstanding | Dase of Dads ol
| Borroweris) Al that pece and parcel of Propery Bearng-| DUeSRS)  |Demandl, oo

Mrs. Seama Rani |, Mr | Comprised In Kila Mo, 132(3-2] Siuated In Vilage IHupE-aa qu 190t |

Dariy Farm And|Punjpb | 151203 Area Admeasuring (in Sq. FLE| Thausand '_;ihl
Parlour (Prospect No. | Froperty Typec Land_Area, Bult_Up_Area, Carpat_|Hundred and Ten

B,59.810/- | Mobice

Fifty s | 28-Dec-23

Gurgaan, Haryana
Blace: Ferozepur Dafe: 0200172024

For, futher delails please contacd o Sulhansed Officer & Branch Office; 300 21, 5TH FLOGR, LUDHANA,
FEROZGANDOHI MARKET, LUDHIANA, PUNJAS - 141001 0r Corporate Offica:Plat Ma B8, Phase-Iv, Udyog Vihar,

S Buthorisod Officer, For [IFL Home Finance Limited

Central Ban

@ doges d's 3l g2
Central Bank of India

“SERVING TO YOU SINCE 1911"

k of India

Regional Office, K.P. Complex, Near Holel Park Plaza, Ferozepur Boad, Ludhiana-141001

from the date of receipt of the said notice.

against the account

for the amount and interest thereon

Name of the Branch

Borrower/Guarnator Description of

Property

Borrower | Mis Jora Singh|Property measuring 09 Marla-3-1/4
Gill & Sons. Prop. Shri|sarsai (22'x 125"), Situated at new
Inderjit Singh S/o Jora Singh| Grain Market Moga, as per sale Deed
Gill. Guarantor Sh. Jora|No, 2725 dated 22.08.1992 Registered
Singh S/oNau Nihal Singh. |with Sub-Registrar Moga. Property

(Without Prejudice] APPENDIX IV {See rule 8(1)} POSSESSION NOTICE SYMBOLIC POSSESSION (For Immovable Propertyfies)
Whereas the undersigned being the Authorised Officer of Central Bank of India under the
Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and
in exercise of Powers conferred under Section 13(12) read with Rules 3 of the Security Interest
(Enforcement) Rules 2002. The Bank issued Demand MNotice on the date mentioned against account
and stated herein after calling upon the borrower(s)/guarantor(s) to repay the amount within 60 days

The borrower(s)/guarantor(s) having falled to repay the amount, notice |s hereby given to the
borrower(s )/guarantor(s) and public in general that the undersigned has taken Possession of the
property/ies described herein below in exercise of powers conferred on him'her under section 13(4) of
the said Act read within rule 8 of the Security Interest (Enforcement) rule 2002 on the dates mentioned

The borrower(s)/guarantor(s) in particular and the public In general are hereby cautioned not to deal
with the property/ies. Any dealing with the property will be subject to the charge of Central Bank of India

The borrower(s)/ guarantor(s) attention is invited to provisions of Sub-Section (8) of Section 13
of the Act, in respect of time available, to redeem the secured assel(s).

Date of
Demand
Motice

Date of Amount
Possession| OQutstanding
|

30.09,2023 | 30.12.2023 | Rs. §6.23.09%-

along with interest on Cash credit @ -
9.80 % & ECGL - 9.25 % on monthly
rests to be calculated from 30.09.2023

and expenses

measuring 08 Marlas-3-1/4 Sarsai (20x125") bearing Shop no. 23, Situated at New Grain Market, Tehsil
& Distt _Moga. Boundaries as per Title deed Under :- East : Not Mentioned, West : Not Mentioned, North :
Not Mentioned, South : Not Mentioned Owned by Sh. Jora Singh S/o Nau Nihal Singh S/o Amar Singh.

Date : 01.01.2024 Place : Ludhiana

Authorised Officer

Bank of Mahar%htra

Joy Towar, C 30, 17 Floor, 11 A, C Block, Phese 2 Indusirial Ares |
Sector B2 NOIDA, Gautam Buddha Nagar Usttar Pradesh 201301

ZOMAL OFFICE

1'.._' = r| I I_

Head Office: Lokmangasl, 1501, Bhivagnegar, Pune-5

wqﬁmwﬁ

Assets and Enforcement of Security Interest Act, 2002 read with proviso

Appendix-IV-A [See provisio to rule 8(6)]
Sale notice for sale of immovable properties

E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial

[Enforcement) Rubes, 2002 Notice is heraby given 1o the public in general and in particutar to the Borrower {s) and
Guarantor {g) thal the below describad immovable propery morgagadicharged o the Securad Credilor, tha
Physical Possession of which has been taken by the Authorised Officer of Bank of Maharashtra Secured
Creditor, will be sold on "As is where 8", "As is wihat is", and "Whaleverthere 5" on 17.01.2024 for recovery of below
mentioned amount plus interest Bl the date of realization and costs, charges and expenses due o the Bank of
Maharashira Secured Credilor from balow menticned borrowers & Guarantor dealils are heraunder

to Rule & {6) of the Security Interest

Name of Amount Due

3l
Borrower

Mo,
ARIDWAR ERAMCH
Prasad, House No -2, Himalayan Vikas
Colony, Moti Chur, Haripur Lakan, Near | giher charges ;| Roside

Shantikunj, University Dehradun- ERpENSES
Uttarakhand-249205

T304

Short description of the | _Resene Price
immaowvable property with EMD Amt.
known encumbrances |Bid Increase Amt

1. |1.Mr. Schan Lal Ranakoti Sfo Mr. Lalita Rs 26 18 884,21 Wame of Cramear: Mr, Sohan Lal| Rs
+ interestand  |RAnakoti

Ehasra Mo 341, [adrmeass M me B2 500,00

12608 M) mauja SAualed inf
w.ef 03.052023 ; / J
Village -Ahemadgur Grunt,f——————

Fargana Jwalapur Tehsil -'_’-E
Distt. Haridwar, Sale Dead No| R$. 5000.00

Registarad in the office of Subj
registrar 1" Harldwar on|
16122030, |

PHYSICAL POSSESSION

. B, 0.00
rlial Pkl Mo 235 ot |,:|f 6 25 000.0

dated 1&/12/2020}

Prasad, Housa Mo C-17, TrilokMagar,

# interest and

249408 EEpESEs

Mand Lakheda, Himalayan Vikas Colony,
Gali Mo- 5, Moti Chur, Haripur Lakan,
Mear Shantikunj University Dehradun-
Uttarakhand-249205

3. Mr. Sachin Verma S/o Mr, Om Prakash ,
Mohalla Maliyan, Jwalapur, Haridwar-
Uttarakhand-249407
Also At- House Mo 462 51 Lane, New dated
Adarsh Magar, Near MAHI PALESH
Harldwar Road, Reorkee-Uttarakhand-
24TBET

Abadi, Naripura Agra 282001 expenses
Magar, Mal Abadi, Maripura Agra 282001
3. Shri Ram Bharosi S/o Tota Ram, 15
Rahul Magar, Hai Abadi, Maripura Agra
282001

£ [1. Mr. Vivek Prasad S/o Mr. Rajendra| Rs 333 166821 (Name of Owner: Vivekl Rs
Prasad S'o Mr. Rajendra 5,05,000.00
Jagjeetpur, Haridwar-Uttarakhand-{ giher charges / Prasad i
All Pieces and Parcels of Rs 50,500.00
2. Mr. Rajesh Lakheda Sio Mr, Belma| w.ed 04052023 |Land & bullding construched]
on Residential Plot Mo 233

part of Khasra Mo 341] Rs.5000.00
(admeasuring 1015sq fl§

maja Situated in Vilage
—Ahemadpur Grunt, Pargana

Jwalapur Tehsil & Disti)

Haridwar, Saks Dead Mo 6219

in the office of Sub registrar
Haridwear an 281112020

PHYSICAL POSSESSION

3. (1. Mis New Bharat Refrigeration| Rs.13,95,729.00 |1. Eguitable Morigage of| Rs
Repairing Centre Proprietor- Mr. Amit | + [pterestand |residential house af nagar;f 15,61,000.00
S/o Ram Bharosi Rahul Magar. Mai| ather charges | nigarm no 1349, in Khasra no ——

138M Mauza Maripura,|Rs 1,56,100.00
2. Smit Munni Wioe Ram Bharosi, Rahul Lohamandl ward Agra P |
w.ef 24.12.2021 282001, Area 53,60 Sq Mis

28/11/2020 Hegrﬁlcmﬁ
2

| Rs. 5000.00
PHYSICAL POSSESSION

Sagar Sfo Om Prakash, Address -

45123 F, Magla Ajeeta, Jagdish Pura + interest and

other charges |

Agra Loha Mandi UP- 282002 A )

2. Mrs. Ram Beti Wio Mr Om Prakash, | T'PSPS82 . INagls
Address - 45123 F, Magla Ajeeta, gz bl Agra
Jagdish Pura Agra Loha Mandi UP-

282002

3. Mr. Shakti Singh Sfo Ashrafl Lal
Address- Kishorepura Jagdishpura
Galino 02 Agra Pin 282002

Also at: Mr. Shakti Singh 5/o Ashrafi Lal
Pooranpuri Garhi Bhadauriya
Jagdishpura Agra 282001

Alao at: Mr. Shakti Singh S/o Ashrafi Lal
MEMATESb Gali ne 02 Kishorpura
Jagdishpura Agra 282010

Also at: Mr Shakti Singh Sio Ashrafi Lal,
Shop no 06 Mahal Road Pooran Purl
Ghari Bhadauriya Agra 282001

PHY

BRANCH : GAUR CHOWK,

!:II

Address no. 01 B-138, Amrapali| other charges ! |FS-21

Lower G/F shop, Gall Mo 1, Govind Puri,

Kalka Ji , New Delhi, 110019 ko

Date and Time of &
In case bid s placed within 10 min.

Maob.: 3E0E35460

dated interest and ancillary expenses before the dats of auction, failing which
balancea duas if any will ba recovered wilh inlerast and cost.

4 1. Mis Ravi Footwear Prop- Mr Ravi| Rs 11,26,308.00 |Equitable nmr:gdgggfplgtn.;. Rs

' 23 and Parl of Plol ne 24 of)  4,10,000.00
Area B361 Sg Mts Siuateds
at Khasra no 356 Mauza] Rs41,000.00

SICAL POSSESSION |

Mr. Vinay Kumar Singh Prop: Virus|Rs. 1,06,17,794.00 |Equitable morigaged Property | Rs
International + interest and |Commercial Shop Space Unit] 91,20,000.00

leisure Valley, Greater MNoida, UP expenses commaercial complex "E-ul'ﬂ:-l';.l; Rs
201008, w.e.f. 03.01.2023 Blue Sapphire Plaza” situaled| 9,12,000.00
Address No. 02: Unit No FC-21 (Moti| " ' al Commercial Plot no C-03,¢

mahal), 4" Floor “Galaxy Blue Sapphire Sector 04, Greater Noida) Rs, 20,000.00
Plaza" Plot No C-03, Sector 04, Greater {West), sl Gautam Buddha

Noida (West), Gautam Buddha Magar, Magar, Having Super Built up|

UP 201309, Brea measunng T31.00 Sq fif

M/s Virus International Address: 37-E, (67.91 59 Mir) approx. &

Carpet Area 310.80 Sqft|
(29,72 Sq Mis) & bounded as |

Kake da Dhaba Unit Mo FG-|
22, Waeasl: Toilet, South:|
Washing Area

PHYZICAL POSSESSION ..

Aiction : 17.01.2024 Fram 2 PM. TO 5 P.M, with aulo extension for 10 min

Date & Time of Inspection of Property : 05.01.2024 to 12.01.2024 time 11.00 a.m. (o 4.00 p.m,
For detailed terms and conditions of the sale, please refer to the link provided in Bank of Maharashira Secured Creditar's
website e hitps:lbankofmaharashtra.in/propsale.asp & also on E-bikray portal http:{ibapi.in

For amy assistance, Contact person: Shri Sujeet Kumar Jha, Authorised Officer, Noida Zone,

For Begistraton and Login and bidding Bubes visit hilps sy mslcecommence comiauctionhomedibaplindes. jsp
STATUTORY 15 DAYS SALE NOTICE FOR SUBSEQUENT SALE UNDER RULE 8(¢) AS PER AMENDED
SARFAESIACT 2002 The borroweriguarantor are hereby notified to pay the sum as mentioned above along with upto

Basuaa Tehsid and EI|5t

Rs. 5.000.00

on 4" Floor located atg

Bitting Area, East:|

the property will be auctionediscld and

Date - 07.01.2024

Authorized Officer, Bank of Maharashtra

New Delhi

I'Ul LLL I‘U :I‘c 2
{Pursuantto Rute 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 o
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
MAGNE MOTORSPORT PRIVATE LIMITED
(CIN: U92419HR2021PTC099988)

having its Registered Office at
128, Vikas Nagar, Satija Furnishers, Basai
Road, Gurugram, Haryana-122001
......... Applicant Company / Petitione
NOTICE is hereby given to the General Publig
that the Applicant Company proposes g
make application to the Central Governmen
under Section 13(4) of the Companies Act
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 14t
October, 2023 to enable the Company td
change its Registered Office from "State o
Haryana” to the "National Capital Territory
of Delhi” .
Any person whose interest is likely to bg
affected by the proposed change of the
registered office of the company may delive
either on the MCA-21 porta
(www.mca.gov.in) by filing investo
complaint form or cause to be  delivered o
send by registered post his /her objections
supported by an affidavit stating the nature o
his / her interest and grounds of opposition td
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2ng
Floor, Pt. Deendayal Antyodaya Bhawan, CGQ
Complex, New Delhi-110003 within fourteer]
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
128, Vikas Nagar, Satija Furnishers, Basai
Road, Gurugram, Haryana-122001

For & on behalf o
MAGNE MOTORSPORT PRIVATE LIMITED

Sd/1
SANJEEV OBERO

Date : 01.01.2024 (DlRECTOR‘
Place : Gurugram DIN: 00043943

Classifieds

— PERSONALC

I,Zarri Hasan,w/0,Khurram Suhaib Hasan
R/0 H.N0.3078-B-3/F, Right-Side Pratap
Street,Darya Ganj,New Delhi-110002,have
changed my name to Zarrin Hasan per-
manently

0040706249-7

I,Suheb Hassan/Khurram Shoeb,s/o0 Zahid
Hassan, R/0,H.N0.3078-B-3/F,Right-Side
Pratap Street,Darya Ganj,New-Delhi-
110002,have changed my name to
Khurram Suhaib Hasan,permanently

0040706249-6

I,Samiksha D/o Michal Jhonson,R/0,98-B,
Pkt-A-3,L.1.G DDA-Flats,Mayur Vihar
Phase-3,Delhi-110096,have changed my
name to Samiksha Micheal johnson,per-
manently.

0040706255-10

I,Milan s/0-Vishnu Sharma,R/0 A-140,DDA
Flats,Old Chilla Village,Mayur-Vihar
Phase-1,Delhi-110091,have changed my
name to Milan Sharma, permanently.

0040706241-9

I,Kaushalya W/O Upender Singh,R/0 House
no.E-3/45-A,Chanakya Place-1, Uttam
Nagar,New Delhi-110059,have changed
my name to Kaushal Kanwar,permanent-
ly.

0040706248-8

I,Farkhanda Jabeen,w/o Fareed Khan,R/0
2676, Chhoti Baradari Sher Afghan Bazar,
Ballimaran,Delhi-110006, have changed
my name to Farkhanda Khan, permanent-
ly.

0040706241-10

PUBLIC NOTICE
It is informed that my client Ranl

W/o Late Ved Prakash R/o Kh. No.
32, Janta Vihar, Block-C, Mukundpur,
Delhi-42, had disowned her son
Sandeep from all her relations, buf
now Sandeep has confessed for all
his mistakes, therefore my client
has again accepted Sandeep as her
son and heir. She will always be
his mother in his joys and sorrows,
willingly and without any pressure.

Shashi Kant (Advocates
Ch. No. D-209, Karkardooma Court, Delhi-32

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering Into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.



DELL
Rectangle


